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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.NO.1160/2004

Mew Delnl, this the 12th dav of Mav. 7004

HOM BLE SHRI JUSTICE V.8, AGGARWAL., CHATRMAN
HOM BLE SHRET S, A, SINGH. MEMBEER (A
Raptan Singh No.o 1800/PCR

ntiy postad at:

1 noTuglak Roaod
Oelnd Dlstt., New [elhi

; Mool Cheied

Ao Col o Purs Roead

Wear Gadbtam YVidva Mandir School

Bharat FPur. Redasthan, L. ADDLIcaNt

Sttt

(By Advocate: None)
Versus

T, Unilon of Indlia through
itse Secretary
Ministry of Home Affalrs
North Block
Wew Delhi.

S, Commissioner of Police,
Delhl Police Head Quarters.
T.F, Estate, M.5.0. Bullding
Mesw Delhl.

S, Addl., Commissioner of Polioe
Queraticnal
Police Head Quarters
T.PLEgstate, MOS0, Bullding
Wew Delnd.,

4. soddl, Dy, Commlssic
Police Mead Guarters
IT.i Estate. MOS0, Bullding
New Delhl. .-, Respondents

ot Folice

O R D E R (Oral)

Justics V.5, Agusrwal -

-

The applicant faced dizciplinary proceedinogs.

'
t

Against the penalty that was awsrded, he had oreferred
A anpédl ana  Further & revision netitian,
Therealter ., e had  nrefTerred G AL 1385 of 2007,
According  to the aoolicant, on 24.2.2003% a direction
was  1ssued Lo pass a fresh approorlate order in this

ragarro. According to the applicant. In pursuance  of

the ol der nascaed by thls Tribunsel. on  5.5.7003 Ebe

A by

i



Additional  Denuty Commiscsianer of Police hed DA e

the impugned order which is being asszalled.

2. The =said order nassed by the Actriitional

LDeouty  Commissioner of Police. indeed iz anbealahble,

The applicant see mingly has pnot exhausted  the =l

Femedy  and.,  therefore, he mayv exhaust  the

avallahle 1in  law. Conseniently, we are not delving

into  the merits of the matter, Subriect to atoresaid,

3 l=zmissed,

he b
».A awnzéi; (V. 5, idrwall

Memmar {A Chairmen

Jadkm/



